x| TEM NO 18 REG STRAR COURT. 1 SECTION Xl I A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A NO 1-4 IN Cl VIL APPEAL NQ(s). 8265 OF 2004
BEFORE THE REG STRAR S. G SHAH
MOHAMOCDA BEGUM Appel I ant (s)
VERSUS
MOLCHAND AGARWAL ( DEAD) . Respondent ( s)
(Wth appln(s) for directions,interim
directions,inpl eadnent, i npl eadnent as party respondent and office
report )
Date: 27/09/2010 Thi s Appeal was called on for hearing today.
For Appell ant(s)
M. K K. Mhan , Adv
M Gai changpou Gangnei, Adv.
M  Sridhar Potaraju, Adv.

For Respondent (s)
M. D. Mahesh Babu, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

| ssue fresh notice.

Dasti service is all owed on unserved respondent No. 6.

Petitioner has al so to t ake appropriate st eps for
remai ni ng unserved respondent s whose st at us seens to be
changed.

Process fee and spare copi es to be pai d bef ore
8.10. 2010.

If not paid, list before the Hon' bl e Judge in Chanbers
for non-prosecution agai nst unserved respondent.

If paid, issue notice as per above order.

Li st again on 10.11.2010.

(S. G SHAH)
Regi strar



